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0O RODER (0Oral)

By Reddy, J.

Heard the learned counsel for the

petitioner and the respondent. -

2. While disposing of the 0A filed by the

petitionér by _order dated 11.3.1998, the

. Eespondéhts were directed to consider the case of

the petitioner for granting three additional marks
in respect of the petitioner’s Master Degree
qualification7 Mhen such a Degree has been
produced before the respondent, it is complained
of by the petitioner that the respondent has not
complied with the order and that the Eespondent

has not granted all the consequential benefits to

the petitioner.
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3. In the reply, it 1is stated that the

)

petitioner has been considered for appointment by

granting three additional marks and he was
accordingly appointed by an order dated 3.2.1999.
In the circumstances, it cannot be held that the
respondents have violated the order of the
Tribunal. The cdntehtion as to the grant of
conseqqential benefits cannot be upheld. In the
order Qf the Tribunal no such direction was given
tb the respondentsj

<) 4. In the circumstanées, the C.P. fails and

is accordingly dismissed. Notice dischafged. No

costs.
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